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NOTES OF THE REGISTRY 

	
ORDERS OF THE TRIBUNAL 

15.0ER Di1 -1--20C2 

This matec has ocen 'St€d tOai for 

h3rifl c 1, an 	final ciisposal.It is suOmitted 

by sh ri .K.arida,leamed counsel for the applicant 

that an adjournment be giver.It is submitted by 

learned 	o thar E- VCfl though allotment of crs.is  

the 	uhj ec t matter tO 30 d cc ided oy a single 

enoh in the CA tha petitioner has 	:rayed for 

cuashing the policy for allotment of rson' 

erIe to one basis.In view of this the matter has 

to be heard by a ry9.2his is a 200 0 matter and in 

view of this the matter 	may oe listed oefore 

te next D3 in its tO'Lfl. 
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